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‘GOVERNMENT OF NATIONAL CAPITAL TERKITORY OF DELH!
(DEPARTMENT OF LAW, USTICE & LEGISLATIVE AFFAIRS)
5" LEVEL, C-WING, DELH) SECRETARIAT, NEW DELHI

F A G/ 3 0 Osted 9 December 2011
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e
v st 201 51 S ctoing ot e e v o
T of s v h sk of .ol of o 53 PR, 00 4
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“THE DELHI MUNICIPAL CORPORATION (AMENDMIENT) ACT, 2011
(DELHI ACT 22 0F 2011)

(as pissud by the Lagidative Asembly of the Natinal Capta Terrary of Osii on the 1
Decemoer, 2011)

123 December, 011]

Fhr 12 amenci the Delh Municpal Corporation Act, 1957

B It nacted by the Leglstive Assemly o the NtionalCaptal Teriory of Dl nth Sity-second
Yearof i Republc of ngia as folows-

5, Short tile an¢ commencamant. (1) Tis Act may be calld the Deitl Muriciat
Corporaion fAmendment] A, 2013

(1 1t shall cor nto orce on such e as the Adrinistrator may, by 10 aton n the
sl Gaseta,sppint

Previdad that different dates may be appolited fo dfferant pravsions of U Act and any
referance i any sueh provision o the commangament of this Act £ha o canstrund 555 sfeg
10 comicg into force of ha: provison.

General. = In the Dl Munielpal Corparatan Ac, 1957 (hereinatter refrred 10
“princpsl Ace -

{a) for the words “The Corporation* o *he Corperaton, wherevar ey sccr, the
words "A Corporation” every Corparation®, “each Corgoration, o
“Corporations”, s the case may be, shll b subsited;

) for the werds "Central Government” whraver occuring n dffsent sactios,
the word “Government” shal be substituted except n sections 2163), 251),
3(6) L2l 22 8], 31, 54, 9018], 96 e}, 108, 185, 255 (1), provico 10 195 {2,
485,065, <37, 488 and 450, 504,

{61 forthe word "Delh wherever occuring i secions 3(a, 36, 39,42, 43, 70, 103,
147 (1), 258, 301, 355 , 394 , 399 and 481, the words “the arcs of the

Corporator” shal be substiuted:

and thre shall also be made in any sentence i which e wor
changes as therules o gramimar requite.

1 bES
197







.0[image: image29.jpg](GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
$™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. FLI4(12YLA2011 Dated the  December, 2011

To
The Special Secretary (GAD).
General Adinistration Department.
Government of NCT of Delhi
2 Level, A-Wing,
Delhi Secretariat,
New Delhi.

Sub: Gazette Extraordinary Notification of the Delhi Municipal Corporation
(Amendment) Act, 2011 (Delhi Act 12 of 2011)

sir,
1 am directed to forward herewith two copies of the subject eited notification
(English and Hindi versions) for publishing in the Delhi Gazette (Part-IV)-Exira-

Ordinary today itself i requested that at least 10 Gazette copies of the same may be

sent 1o this Depariment as soon s received from the press.

Yours fathfully.
Encl: As above, 7

(Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)

No. FM(12VLA-2011 llaw g 3o Dated the o29December, 2011

Copy. together with the copy of enclosures, forwarded forinformation and necessary action
t0r-

1. The Secretary. Government of India, M
(with 5 copies).

2. The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law &

Justce, Legislative Departmen (Comection Cell), Shastri Bhawan, New Defhi-1 10001

(with 2 copies).

The Pr. Secretary to Licutenant Goveror, Delhi, Raj Niwas, Delhi-1 10054,

‘The Pr, Secretary to Chief Minister. Govt of NCT of Delhi, Delhi Secretariat, New

Delhi-110002.

“The Pr. Secretary (D), Gov. of NCT of Delhi, Delhi Sceretariat, New Delhi-110002

“The Secretary to Minister of Urban Development, Govt. of NCT of Delhi. Delhi

Secretariat, New Delhi-110002

7. “The OSD o Chief Seeretary. Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
110002,

§. The Secretary (LA), Delhi Legislaive Assembly Secretariat, Old Secretariat, Delhi-
110054,

9. The Deputy Secretary (Admn.), Law, Justice and Legislative Affars, Govt. of NCT of
‘Delhi with the request o upload a copy of the ths Act on Department’s website.

PG
S

AddL. Secretary (Law, Justice & LA)

y of Home Affairs, New Delhi-1 10001







[image: image2.jpg]3. Amendment of section 2. In the princlpal Act, I secton 2,

{a) for clause (6) the folowing clause shall be substitutad, ramely:
(6 “Commissioner” means the Commissianer o a Corporation;
6] forclause (), th follwing clsuse shll e substtuted,namey
1) "Corparation” means s Corporation estabished under this Act;

(e In clause (s1), after the words “Central Government”, the words “and the
Governmant” shall be Inserted.

4. Substtution of new heading for the heading of Chapte I. I the principal Ac, for
the heading of Chapter I, the following heading shall be substtuted, namely: -

“ESTABLISHMENT OF CORPORATIONS".

5. Substitution of new sub-heading for the su-heading of Chapter Il n the princpal
A, for the sub-heading of Chapter 1, the following sub-heading shll be substitute, namely:

“Constiution of Corporations”.

6. Amendment of section 3. = I the principal Ac, n secton 3,
) or sub-section (1), th folowing sub-sections shallbe substituted, namely:

“(2) The Government shall, by nolfication n the official Gazete, establish for
the purposes of this Act, three Corporations charged with the municipal
government of Delh

(14) The name, area and fimits of the three corporations established under sub-
section (1) shallbe as per the fourteenth schedule;

0} or sub-section (2, the following sutsection shall e substituted, namely: -

“ 2) Every Corporation 5o established shall be 3 body corporate with rame
duly notifed by the Government having perpetusl succession and o common
seal with power, subject 10 the provisions of this A, to acquire, hold and
dispose of property and may by the said rame sue and be sued."

e} far sub-section {5} the following sub-section shall e substituted, namely

2 Q\))/






[image: image3.jpg]“(5) The total number. of seats of councilors and the number of seats reserved

for the members of the Scheduled Castes in each Corporation, shall, at the time

" { of establishment of such Corporation, be as determined by the Government by
| notification in the official Gazette”;

(d) In sub-section (6), -

(i) for the first proviso, the following proviso shall be substituted, namely: -

; “Provided thatv:the total number of seats in all the Corporations in Delhi
; shall in no case be more than two hundred and seventy two and the

, number of seats in each Corporation shall be determined by the
Government at the time of establishment of such Corporations:”;

(ii) for the third proviso, the following proviso shall be substituted, namely: -

“Provided also that for the first election to the Corporations to be held

immediately after the commencement of the Delhi Municipal

Corporation (Amendment) Act, 2011, the population figures of every

such Corporation as published in relation to 2001 census shall be
, deemed to be the population thereof as ascertained in that census.”;

,w:-*ﬁg-‘\
(e) in sub-section (7), -
(i) for the words “Central Government”, the word “Governmen
be substituted.
:, (ii) for the words “one-third”, the words “one-half” shall be substituted.
(f) in sub-section (8), --

(iii) for the words “Central Government” wherever occurring, the word
“Government” shall be substituted;

(iv) for the words “one-third”, the words “one-half” shall be substituted.

7. Substitution of new section for section 3A. - In the principal Act, for section 3A, the
following section shall be substituted, namely: - :

“3A. Division of the area of a Corporation into zones and wards. — (1) The
area of every Corporation shall be divided into a number of zones and each zone
into a number of wards as specified in the Fourteenth Schedule.

©  (2) The Government may, by notification in the official Gazette, alter the
number or the name, and increase or diminish the area of any zone or ward
: ; specified in the Fourteenth Schedule.” ‘

3
’ : \\}/






[image: image4.jpg]8. Amendment of section 5. ~In the principal At I section 5,
fa) I subsection (1), -

i) for the word "Delh" occurring after the word “counciors” and before
the word "shall’, the words “the area of 3 Corporation” shall be
substituted;

1) for the word “Delhi” occurring at the end thereo, the words “the area of
that Corporation” shal be substituted;

(6) i sub-section (2}, for the words *Central Governmen,the word “Government”
shall be substituted.

9. Amandment of section 6. = In the principal Act, In section 6, for the opecing phase “The
Corporation, with the previous approval of the Central Government,, the following pirase shall be

substituted, namely: -

10. Amendment of section 52. - In the principal At I seetion ST sub-section (2], for the
‘opening phase "The Central Government may, after consultation with the Governiment”,the words
“The Gorernment may” shallbe substituted.

“A Corporatlon, with the previous approvalof the G

i1, Amendment of secton 69, - the principal Act in secton 69, the word “Delh” shall be:
omitted.

12. Insertion of new section 90A - In the principal Act, after section 0, the folowing
secton shallbeinserted, namely :

“90A. Gertain officers and employees af the erstwhile corporation to become  offcers and
employees of respective corporations —

(1) On the establishment of the  Corporations under sub-section (1] of section 3—

(3) theoficersand  employeesof ~the erstwhile Corporation at the ward and
zonal levelshall become oficers and employees of the respective new Corporations

(6] the. officers and employees of the erstwhile Corporation, other than those
covered under clause (s}, shall be divded amongst the new Corporatians by the
Director of Local Bodles In consultation with the Commissioner of the erstwiie

Copanton
. y






[image: image5.jpg]© 43, Amendment of section 9. ~ In the principal Act,in section 99, In sub-section (1), in the
concling phvas thereo, o the wards and brackts “he MunlclpalFurdof Det (hereafe 1 1s
o o v " Municial Fund"Y, the folwing words ond bracelsstall b subslted,
tamely:-

by the name of the area o th Corporaton a5 speclfied by the Government under
saseeion (14) of secion 3 (herelnafer I this Actrefered 10 25 “he Municlyal
Fund"

14, Substtution of secton 100
shallbe substtuted, namely:

i the principal Ac,for secton 100, the following section

100, Miuriepal un o be kept i th State Bk o ndia — Al moneys payatle 1o
e i of the Muicial Fund In the Genaral Account shill b eceived bY the
Covmisiont of ssch Corporation snd shall be forhwith paid o the State ark of
i o tha credi f the sld Account whih shall be ented “The Genersl Account
of the Municipal Fund of the Corporation.”

DV S§)

15 Amendmént ofsection 203 - I the princob At nsecin 203, BTG secon (2
ine following sub-sections shall be Inserted, namel/ -

{5 he contracts akady e accordance wth the roviions of the the byeows ore
ereuor rior 1 the commencement fthe Delh MunicipalCorparain (Amendiént) Ac 2011
e feemed t have been ecoted o betalf ofthe respectve Corporations consiuied ey
e of scian 3 by e Commisiones unl the expr fthe valldly ofthe perio of e
contract

16, Amandment f section 298, - I the piocipal A seton 298 o sub-secon (1. (he
ollowing sub-section shal be substtuted, namely -~

() At it the radeon of each Corporaton corstued under sl secon o)
ot secton 3 of th this Act wich are o a any time become publcsreets, ad he
pavements, stones and othr mateials therof hallvest I such Corporaton

provided thot no public street wich [mmediaely before the commercermert of
e Deln Muricipal Corporation (Amendment] Act, 2011 vested i the Union, shall
untess the Central Government with the consent of the concerned Corporation so

directs,vestinsuch Corporatian by virue of this wmaw\(\y

5







[image: image6.jpg]£7. Amendment of section 475, ~ I the principal Act, n section 479,

1 e} in sub-section (2} for the words “Every rule made under this Act, every rotifcation
‘ssued under sub-section (2) of section 34 and sub-section (2) o section 52 and bye-
laws made by the Central Government under section 349A" , the words “Every rule
‘made under clase (8)of section 22 and section 317 shallbe substituted.

(6} after sub-section(2), the following section shalbe inserted, namely:

-ty 1 md o s At ol e e scton ) s
ecton 311 1 A, eyl v udor sdbsocon )1 eon A
150 b Y of s Al p o el M s ot
{action 313 ol b 0 8 5 Y 0 r i o R Pl
{apthe Aty af Dot bl o s for el pa oty do
Wb i i el o b ore e s,
efore e e o sl el ollowin the st o (e scconi
Jesions omskthe Legeve A ees kg s st
T,y e oo the gt sl ares ot e o b
itws o oo s o b et o Bewd, i ke 1 e o
et sab hretr ave it o I S o o o b o
ok e e i ey b i i lionr anhens
{8 i et vy sytuns el dor s ot k.
i v =
PVS
18.Subition of e el e 43,1 the et o s the
ot o ke et e

“481. Regulations and bye-laws to be laid before Legislative Assembly of Dell. —
The Government shall cause every regulation made under this Act and every bye-law made
under section 481 to be aid, as s00n 35 may be after it s made o ssusd, before the
Legislatve Assembly of Del, while i insession or a tota period o ity days, which may
e comprised in ane session of i two or more successive sessions, and f, beforethe expiry
of the session immeditely following the session or the successive sessians aloresaid, the
Lugilative Assembly agrees in making any modifcation n the regulation or bye-aw or the
Legilative Assembly agrees that the regulation or bye-law shoukd ot be made o isued, the
regulation or bye-law shall thereater have effect only in such mofied form or be of no
effect, s the case-may be; s0, however, that any such modification or anulment shall be

without prejucice to the valdity of anything previously done under that regulaton or bye-
law







[image: image7.jpg]19, insertion of new section 484A. ~ In the princpal Act, n Chapter XX, after the heading
thereof, and before section 485, the folowing section shallbe nserted, namely: -

“484. (1) Director of Local Bodies - The Government shall sppoint a Director o Local

Bodles o assst the Government and discharge functions including ~
() to coordinate the functions of the Corporationsinrespect of the common

faclties and service that are under the control and management of the

Corporation in whose area they arelocated ;

() todecide, inthe interim, the utilzation of various assets and discharge of
fabilties by the Corporations ;

() toframe the recrutment rules for various posts

(W) toresolve te functional and administrative anomalies o difculies arcing, if
any, afer constitution of the three corporations n consultation with the
Commissioner(s)thereof

() to coordinate the colection and sharing of TollTax from Toll cenires / gates that
are under the control of respective Corporations n which hey are.
ocated on the basis o such princples as may b prescrbed.

(2) The Director of Local Bodies shll exercise such powers of the Government in
relation o the affics of the Corporations (not being power under sectons 487 10 490), a5 the
‘Government may, by notification In the offical Gazette and subject 1o the conditions and
restrictions (ncluding the condition o review by lsel) specify i the notification

(31 The terms and conditions of service and the tenure of offce of the Director of
Local Bodies shall be such as the Government may, by rules, prescribe.

(4) The Government shall make avallable to the Director of Loca Bodies such staf as the
‘Government considers necessary for the exercise of the powers conferred on him under sub-

— bve

20 Insertion of new section 4908, = In the principal Act, after section 4904, the folowing

‘section shall be inserted, namely: -
—7- %)*/






[image: image8.jpg]“4508.- Delegation of power by the Government, —

The Government may, by

roufcation I the officil Gasete, direct that any power exercisable by i under tht. At
a5 may be specilled n the notfcation, be exercisable
by any ofts ofices or by Commissianer o by

‘< al sublect o such conditions, i any,

n other authority.*

i erlon of ew section 514 5. I he princinl Ac, e sacton 14 A, the fllowing section

shalLe inserte,:

 S14:0. Overiding effect of the provisons o the belh Development Act
anyihing conteined in this Act, in case o any re
proviions of the Delhi Development Act, 1957,

shal preval over the provisins of thi Act,
1

, 1957, Notwitstanding
pughancy between the proviions of this Act and the
s the provisions of the Delh Development A, 1957

22 Subsittion of Fourteenth Schedule. ~ I the principal Act, or the Fourtesnth Schedule the
following schedule shallbe substituted, namey -

THE FOURTEENTH SCHEDULE
500 socton )
THE NAKE, AREAS AND LIMTS OF CORPORATIONS

By it o s Coprators

i
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